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ENTRAL _ADMINISTRATIVE TRIBUNA ALLAHA
ALLAHABAD.
H 7th DAY O 10 s

Original ggglication no, 858 of 1996.

Hon'ble Dr. ReK. Sa@xena, Judicial Member
Hon'ble Mr. D.S. Bawena, ﬁdministrative Member.,

Krishan pal, s/o shiv shiv charan, r/o Bklauta post Deaurla,
Distt. Meerut.

soeo Applicant.

c/a shri VekK. Goel
Versus

1. Union of Indis through secretary, Agriculture Krishi
Bahwan, New Delhi.

2, Indian counsel of Agriculture Research Krishi Bhawan
through its Director Libtrary Avenue, New Delhi,

3., central potatc Research Institute gimla Himanchal pradesh
through its director.

4., Central potatc Research gtaticn, Modipuram Meerut through
its scientist Incharce.

.+« Respondents.

c/R Shti J.N. Tiwari
shri N.p. singh.

CRD R (Oral
Hon'ble Dr. R.K. gaxena, Member=J.

This petition was filed by one Shri Krishan pal
with relief that the regularisation dated 04.03.96 be quashe
the respondents be restrained from £filling up 11 regular

vacancies on group 'D' posts; direction to the respondents
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to consider the case of regularisaticn of servicegof the
applicangffsifher direction to the respondents that the
applicant be treated as casual labour with temporary status.
This case was pending disposal. The respondents were issued
noticetand CA was filed. Wwhen it was at the stage of
completion of pleadings, shri C.B. Gupte had filed vakalatname
and moved Misc. Appl. no. 3248/97 with the prayer that the
applicant be permitted to withdraw the case. The application
could not be disposed of because the locis standle of

shri C.B. Gupta had come inPispute. The reason was that
without obtaining the congent of the previous counsel namely
shri V.K. Goel, the vakalatnams was filed and M.A. 3248/97
moved., He was directed to obtain confent and then tc press
M.A. Shri Ce.B. Gupta is present today but he could not
obtain the condent of sri V.K. Goel. In view of these facts,
sri C.B. Gupta can not be allowed to appear on behalf of the
applicant.

- shri SeK. Mishra, brief holder of shri v.K. Goel
is present today and he has filed brief in this case. Let
it be taken on record. Sri N.P. Singh, .appearsd on behalf
of the respondents.

3. shri S.K. Mishra, brief-holder of this case submits
that the applicant wants to withdraw the case. He has shown
the telegram which was sent by the applicant to shri V.K. Goe
to that effect. shri N.p. Singh, learned coursel for the
respondents also informs that he has received massage from
the respondents that the applicant had moved the department

Lusrg-ed
to withdraw the case. In these circumstanpes’it iwmerges
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that the p;ca!ler for withdrawl of the case on behalf of the
o j

applicant Agenuine one. The applicant is permitted to withdraw

the case and the case stands dismissed as withdrawn,

Misc. Appl. no. 3248/97 has also disposed of accordingly.

SREES MembeX=J
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